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date of decision

26, D.S. Reddy, and
27. G. Laxmana Rao

Versus

1. The Union of India, rep. by
The Secratary (Estt.)
Ministry of Railways

Railway Board

New Delhi

2. The Railway Board, rep. by
The Chairman
New Delhi

3, The Divisional Reilway Manager
South Eastern Rai luays

Waltair

Visakhapatnam
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Counsel for the applicants

Counsel for the respondents
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notional basis duly freating them as having been granted

CORAM
HON., MR. JUSTICE V., NEELADRI RAO, VICE CHAIRMAN
HON. MR, P.T, THIRUVENGADAM, MEMBER (ADMINISTRATION)

Judgement

(As per Hon, Mr, P. T. Thiruvengadam, Member (Admn,)

- Heard Sri K,V. Subrahmanya Narasu, |learned counsel

for the applicants and Sri Nmﬁh Devaraj, learnad counsel

for the respondents,
2, At the time af Pilin§ this CA, the applicants were
working as (S Grade 11 and Head Clerks excéﬁt for
applicants1 & 13, who had retired from service as Head
clerks. All these gpplicants uere promoted as Heéd

At
Clerks w,e,f.1-1=1984 and &hat the pay ef these Head

Clerks was/is lower than the pay of their juniors who
were promoted as Head clerks later. This| OA has been
filed praying for a direction to the respondents to step-
up the pay of the apﬁlicants to‘that of their juniors

who wBre promoted lategﬁ:fga the applicants as Head
clerks but drawing higher pay than the applica1tg}uith
all consequential benefits, '
3. Similarly placed Head clerks had filed DA.TQZ/QG

beofore this Bench praying for a direction| to refix their

pay on their promotion as Head clerks w.e.f.1-1-1984 on

Rs.35/- as special pay while they were working as Senior
Clerks and for payment of arrears u.e.f.1-9-1§85. This

0A was disposed of by order dated 4-3-93 as under :

"In the result, the stepping up of sal?ry of the
applicants as the Head Clerks / Sub Heads has to
be made from the date on which the pay of their .
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juniors is higher than their pay. The
on such fixation have to be paid withi
months from today."

(2

arrears
n three

4, The issues raised in this QA are similar to the ones

raised in OA ,192/90 and accordingly the sam
to be given in this QA also,
%?ﬁhb DA is ordered with a direction that st

salary of the spplicants as Head Clerks has

b direction has

epping up of

to be made on

the date on which the pay of their juniors was higher than

‘their pay. Rs regards the applicants 1 & 13, who have

retired from service, the same benefits will be extended

" with corresponding 4o Pixstion in retirement benefits, -

Arrears of such fixation has to be paid wit

from tod?y.

6. 0A f; ordered accordingly., No costs,
YT

(P.T. Thiruvengadam)
Member (Admn.)

Dated : August 26, 93 O
Dictated in the Q0Open Court

sk

>ﬂh*&lk¢1~;_;
(V. Neeladri Rao)
Vice-Chairman

Min three months

g

'. Registrar% j ‘
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Copy to:- .
1. The Secretary(Estt.), Ministry of Railways, Railway Board, ,°
AUEIBAYX Union of India, New Delhi. | . - R
2, The Chairman, Railway Board, Nsu Delhil, B
3.. The Divisional Railway Menager, South Eastern Railuways,,

Waltair, Wisakhapatnam,
4, One copy to 5ri. K.V,Subrahmanya Narusi
Advacates Association, Hyderabad,
3¢ 0One copy to Sri. N.R.Devaraj, SC for R
6. OCne cepy to Library, CAT, Hyd.
7. 0One spare copy. ’

Rsm/=-

1, advecate, High Caurt?

lys, CAT, Hyd. s
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IN THE CENT'RAL ADMINISTRATIVE TRIBUN’AL
HYLERABAD BENCH AT HYDERABAD

THE HON'3LE MI.JUSTICZ V.NEELADRI RAO
VICE CHATRMAN '

CBND

THE HOW'SLE ME.A.R.GOKTHY 3 MEMBER(A)

AND

THE HON'BLE MR.T.CHRWDFASEKHAR REDDY

MEMBER( JUDL)
AND

THE HON'EBLE MR.P.T .‘EI-RUV‘EN GADAM:M(A)

! _, e .. Dated: 9‘5/%7’_1093
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Adyitted and Iaterim directions

isposed of with dire-ctciorxs |
Dism'-issed

Dismissed as withdrawn
Dismissed for default, :

. _m'jec_ted/Ordered : / -
W‘-“ as to costs. ‘ /\Q\l\b
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